[10 August, 2006] RAJYA SABHA

The House then adjourned at thirty-three minutes
past twelve of the Clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.
RULING BY THE CHAIR

Rejection of Shri Natwar Singh's privilege motion against Prime
Minister, Dr. Manmohan Singh

MR. CHAIRMAN: Hon. Members, | have received a notice, dated the 4th
August, 2006, from Shri Natwar Singh, wherein he has stated, inter alia, that
within a few minutes of the submission of the Pathak Commission's Report to
the Prime Minister the main findings of the Report were made available to the media;
that the Report had neither been shown to him nor a copy of it was laid on the
Table of Rajya Sabha. He has, therefore, requested that under Rule 188 of the
Rules of Procedure and Conduct of Business in Rajya Sabha, he be allowed to
raise this matter of breach of privilege of the House.

As the House is aware, Justice R.S. Pathak Inquiry Authority was
appointed by the Government on the 11th November, 2005. The Government
laid the Report of this Authority, along with Action Taken Report, on the table of
the House on the 7th August, 2006. The Report of the Authority had been
presented to the Government on the 3rd August. It is sad as well as unfortunate
that some contents of the Report came to be known to the media that very day. It
would have been appropriate and desirable that when Parliament was in
session, no part of the Report should have become public before it was
presented to Parliament. This is definitely a serious matter which needs to be
looked into and investigated. However, this matter, though very unfortunate
and deplorable, does not involve the question of any breach of privilege of the
House. Past precedents in similar cases also lead me to reach the decision
that this matter does not constitute any breach of privilege of the House. |
accordingly hold that the said notice is not admissible. Now, Special Mentions.

SHRI YASHWANT SINHA (Jharkhand): Sir, before you take up Special
Mentions, | would like to submit that | had given a notice to raise a issue during
the Zero Hour, which you had permitted to raise. (Interruptions)

251



RAJYA SABHA [10 August, 2006]

MR. CHAIRMAN: Zero Hour is over. (Interruptions)

#t THOTHO Jrggarferar ( sRES): 98 wfie fFay o1 ... (=@awm). ..
SHRI SANTOSH BAGRODIA (Rajasthan): Zero Hour is over. (Interruptions)
SHRI V. NARAYANASAMY (Pondicherry): Zero Hour is over. (Interruptions)

it A arrsifedr ;o anun wfm @ Y, Zero  Hour  is  over
.. (F9YTA)...

$it aviga Ry=er: 59 JIRHAT W89 Bl © 1 oY T R 1 | 9 I
B17?1...(g9e+)... am making a request to the Chairman. Who are you to give the
ruling? (Interruptions)

it urafar: ey 93T ...(=aagrE). .. | will deal with him. (Interruptions)

sft gviga Ri=eT: sT@ | WA '? ...(ATH)... ... (FFHT)... o
ST P A8l FAAT ATET B, ... (AAMT)... F TEF Bl 98] gAT A1 AT
...(TGT)... TE T 979 82 B JIIHT W8T & U ...(FIH)... I&§ TG
TE T .. .(FTHT)....

MR. CHAIRMAN: Please take your seats. (Interruptions)

$t 7viga Rieer : 98 R o371 & fag 981 81 ... (@age)... &9 39
B9 H 3% 4 AvIgR e ¥ fh ¥ S w9 Bl L. (maur)... H
qrd B BT §l ...(FFUM)... § M99 87 B 8T § | Who are they to
decide? I T AWS 87 ...(FILH)...

st Jaw grrsifean: w98 AN ? L (F"AUH)... 9 T SR AR B
SN? ...(FIYT)... HI AT & el ?

it wwrafey : oy 9f3YI .. .(=@aeT). .. Heis talking to me. (Intermyptions) Please
take your seats. (Interruptions)

SHRI YASHWANT SINHA: Who are they to give the ruling? (Interruptions)
Y THOTHO gefaiferan : AR, A S T SO A8 ¥, I8 AT A5d B

el 2l ...(FAGT). ..
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st wuafy @ ey IR®T O WEN ...(FEFAF)... WY TSI T A
...(TGLT). ..

#t TH0 THO JATFAIfTAT: KT WIINATT & A¥l W T8 IS Fhl?
...(FTHT)...

2} FTIfn: 1 B8 2 I AY? .. (FFUF)... § FAHA § B ST AR
T BT AT, Y I&T 91T el ST A13M dl ST A1 ... (FILT).....

2} THO0 THO JEFANTAT: IR, IAD! WA HIT FHABR ATST G fofar
STYI .. .(FELT). ..

it wurafey : 71 | 7E L B WRhar | L. .(FIUT). ..

SHRI S.S. AHLUWALIA: Sir, it is a matter of national importance. (Interruptions)
It is a matter of national security. (Interruptions) It is a matter of swabhimaan of India.
(Interruptions)

2} 9T : 98 3P 21 ...(FAYF)... SN 8, 3P Bl ... (JGH)... AT 3T
a1 SIRTY, B A1 FeX B L..(FIAGT)...

Mo 719 2T W (fAER): R Hed Te=d gFICH & Bl ...(FqET)... I
e U 95 b B .. (). ..

#t TAOTHO IEFAfAAT: |, TN IS & Y Ioigd & A1 579 a3 4
Tfpar= § foar 131, SHH! 919 T 981 S Dbl 87 ... (HTH). ..

#t ggd agdd ( STRIEA): WX, WA WIS BT (S wA 2l BH AN
fIEgHR 497 Bl ...(FagM)....

st wamafy - 38 ghwl L @a)... 38 9T AR L (aeE)... Th
e g a1 gl ... (aer). ..

# TROTHO JEFAfTAT: TR, I8 T A8<d BT (A9 B ...(FALT)...

st gl : ve fee 38 g7 iR, ve e 39 g L aauE)...
g A1 G ARG .. .(FALYT)... IS I8 §781, UIGRITT H SAR IS5 al9H
P b WY 59 avE 9 929 [F 73 L@ W 9| A gF g
...(TAYT)... I9 Hdg # ITA Afed A o & § SRy eifar # Ior<m
...(FAYT).... 3T & I3 QMY .. .(FILT)....

#it TAOTHO Earferan: &d o1 91 §$72 ...(FALTA)... AT IS U T
B 7 ...(TET)...
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it gurafy : afere , & w0l L (@aer). ..

SPECIAL MENTIONS — (Contd.)
MR. CHAIRMAN: Shri K. Kamraj. ..(Interruptions)..

SHRI JANARDHANA POOJARY: Sir, | was called in the morning.
..(Interruptions).. Sir, it was my Special Mention.

MR. CHAIRMAN: Okay.

Concern over huge backlog of cases in various
courts in the country—(Contd.)

SHRI JANARDHANA POOJARY: Sir, it is stated that 1.62 crore cases
are pending in different courts, of which 1.18 crore are pending in magisterial
courts. Thousands of people are said to be languishing in various jails awaiting
trials. Such gigantic backlog is primarily attributed to the woeful lack of judicial
officers at various levels. Poor infrastructure and facilities in the courts further
compound the situation, which is more pathetic at the district level courts. It
calls for concerted effort from all concerned to find a solution to the gigantic
problem.

The excruciating delay in settlement of court cases is a matter of great
concern to the litigants as also to the Judiciary and the Government. Cases filed
decades ago still remain to be settled. Though the people have not lost hope in
the Judiciary and its ability to render justice, a sense of despondency nevertheless
takes over and lends credence to the age-old adage, 'justice delayed, justice
denied.’'

A beginning should be made by improving the infrastructural facilities in all
courts. Towards this objective, the Centre should allocate, at least, Rs. 3000
crores. The Bar Associations, the Judiciary and the Government should
endeavour to hasten the process of litigation. The Government could consider
setting up fast track courts and introducing enhanced working hours or shift
system at all courts.

All this is to be done for sustaining the hope and confidence of the people
in these temples of justice.

[MR. DEPUTY CHAIRMAN IN THE CHAIR]
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